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(PWRDA) for abstraction of ground water. Further, water meter has not been installed 

at the bore well. for recording the quantity of ground water abstracted. 
111 . The industry has not obtained the Authorization under the Hazardous and other 

Wastes (Management and Transboundary Movement) Rules, 2016 from PPCB. 

iv. The industry hus not put up display board indicating Environment data at the main 

entrance gate. 
v. The Unit is yet to receive site suitability certificate from Department of Town and 

Country Planning and submit application for Consent renewal. 

2.5. Recommendations 

i. The unit be made operational only after meeting the siting criteria, obtaining site suitablility 

certificate from Department of TCP and obtaning CTO for the permitted activities only from 

PPCB. PPCB to ensure compliance of the above recommendation of the Joint Committee. 

ii. PPCB to take action against the Unit for operating without CTO and violation of the 

conditions of the CTO. 

The above factual report of the Joint Committee is being submitted for the consideration of 

Hon'ble NGT. which may kindly be taken on record. The Joint Committee shall abide hy 

further directions of the l-lon'ble NGT in this matter. 

sd 
Te.\_dar, Ludhiana 

Date: December 30, 2024 

Er. A1111itpal Singh Chahal. 
EE, RO-IV Ludhiana 

:r~~'1 
Er. Jagdish Prasad Meena, 

Scientist 'D', 
CPCB RD, Chandigarh 

Joint Committee Report in 0 .A 1295 of 2024, Munish Ku111ar v~ State of Punjab Pag~ 5 of 5 
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Item No.04                           Court No. 2 
 
  

BEFORE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

    

Original Application No. 1295/2024 

 
 

Munish Kumar                                                                        Applicant(s) 

 
 

 

Versus 
 
 

 State of Punjab                                                                    Respondent(s) 
  

Date of hearing: 25.11.2024 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

      

 Applicants: Applicant in Person (through VC) 

  

ORDER 
 
 

 
 

 

 

1. A letter petition dated 14.03.2024 sent by Munish Kumar, Ranvir 

Singh, Kulwant Kaur Rajiya Dhillon, Gurmukh Singh, Prabhjot Singh, 

Manjit Kaur, Harpreet Singh and Pritpal Singh complaining about 

operation of Super Tractor Industry in residential area of Village Jasdev 

Singh Nagar, District Ludhiana, State of Punjab causing air pollution due 

to operation of heavy machines and thereby creating noise pollution and 

operation of Nickel Plants etc. causing aur pollution has been registered as 

Original Application under Sections 14 and 15 of National Green Tribunal 

Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) for exercise of suo-

moto jurisdiction in view of law laid down by Supreme Court in Municipal 

Corporation of Greater Mumbai Versus Ankita Sinha and Others, 

(2022) 13 SCC 401.  

 

2. Complainants have said that in Village Jasdev Singh Nagar, District 

Ludhiana, State of Punjab, Super Tractor Industries which is ‘Red 

Category’ industry is operating illegally in residential area of village, 

6

15

Annexure-1



 
 

2 
 
 

disturbing peace of people living in village due to heavy noise pollution. 

Industry is also causing air pollution since painting work is also carried 

out in the said unit. Heavy noise is causing serious disturbance to children 

and aged people and causing health hazards to local people. Concerned 

Authorities have not taken any action in the matter despite complaint.  

 

3. In our view, prima-facie question relating to environment has arisen 

out of implementation of enactments mentioned in Schedule I of NGT Act, 

2010 but before proceeding further in the matter, we find it appropriate to 

obtain a factual report and thus constitute a Joint Committee comprising 

Central Pollution Control Board; Punjab State Pollution Control Board; and 

District Magistrate, Ludhiana. 

 

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.  

 

5. Above Committee shall visit the site, collect relevant information and 

submit a factual report within one month. Report shall also give details of 

compliance of consent conditions by said industry. 

 

6. List on 03.01.2025. 

 

 

Sudhir Agarwal, JM 

 

 

Dr. Afroz Ahmad, EM 
 

 
 

November 25, 2024 

Original Application No.1295/2024 
M 
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

                   
                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana.

Website:- www.ppcb.gov.in

                   
                   
                   

                   

                   
With reference to your application for consent to operate an industrial plant u/s 21 of Air(Prevention &
Control of Pollution)Act, 1981, you are hereby, authorized by Punjab Pollution Control Board to operate an
industrial plant for discharge the emissions arising out of your premises subject to the following conditions:
                   
A. Particulars of the Industry
                   

Industry ID:R16LDH44087054 Date :03/06/2016

Application No :4087084

To

M/s Super tractor industries(r), location-i
P.o. gill, gill road, ludhiana -
Ludhiana east
141116
Tehsil: Ludhiana east
District: Ludhiana iv

Subject:- Grant of consent to operate u/s 21 of Air(Prevention & Control of Pollution)Act,
1981 for discharge of emissions arising out of premises.

Name of the Applicant Sh. Super tractor industries(r), location-i

Address of Industrial premises P.o. gill, gill road, ludhiana -

Capital Investment of the Industry 198.8 lakhs

Scale of the Industry Small

Office District Ludhiana iv

Consent Fee Details -

Fee For Bank
Name

Branch
Name

Draft
No./Mone
y Receipt
No.

Date Amount
(In Rupees)

CTO Air PPCB RO-IV,
LDH

943852 02/12/2015 50000.0

Raw Material, name with quantity/per day  M.S./S.S./HB WIRE & ROUND/PIPE ETC. @ 12
Metric Tonnes/Day
 ZINC @ 3 Kgs/day
 SULPHURIC/NITRIC ACID/HCL @ 15 Kgs/day
 CAUSTIC  & CHEMICAL EP @ 5 Kgs/day
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

B. Particulars of Consent to Operate of the industry
                   

A. MAIN CONDITIONS 
                   
1.	The industry shall obtain continuance certificate from the Competent Authority u/s 79 of Punjab Regional Town &

Country Planning Act, 2006, within 2 months.       

                   
B. GENERAL CONDITIONS 
With reference to your application for consent to operate u/s 21 of the Air (Prevention & Control of Pollution) Act,

1981, you are hereby authorized by the Punjab Pollution Control Board, to operate an industrial plant and to discharge

the emissions arising out of your premises subject to the following conditions:

1.	This consent is not valid for getting power load from the P.S.P.C.L. or for getting loan from the financial

institutions.

2.  	The industry shall discharge all gases through a stack of minimum height as specified in the standards laid down by

the Board.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel used for the

corresponding steam generation.

Stack height for diesel generating sets:

Capacity of diesel                                               Height of the Stack   

 generating set

  0-50  KVA                                                                  h+ 1.5 mt.

50-100 KVA                                                                 h+ 2.0 mt.

100-150 KVA                                                                h+ 2.5 mt.

150-200 KVA                                                                h + 3.0 mt.

200-200 KVA                                                                h + 3.5 mt.

250-300 KVA                                                                h+ 3.5 mt.

For higher KVA rating  stack  height  H (in meter) shall  be  worked  out according to the formula:

   				 	H = h+0.2 (KVA)0.5

Where h = height of the building in meters where the generator set is installed.

Products with quantity/per day  VARIOUS KINDS OF TRACTOR PARTS @ 10
Metric Tonnes/Day

By-products, if any, with quantity/day  -

Details of the machinery and processes  Tractor Parts Manufacturing unit

Quantity of fuel required in TPD and capacity of
boilers/ Furnace/Thermo heater etc.

 Five Forging furnace- Furnace oil @ 300 Ltr/day

Type of Air Pollution Control Devices installed  -

Stack height provided with each boiler/thermo
heater/Furnace etc.

 Five Forging furnace - 43 meter each above ground
level

Sources of emissions and type of pollutants  Five Forging furnace with adequate stack height
One DG set of 360 KVA capacity with canopy.

Standards to be acheived  -

No. R16LDH4CTOA4087084 Date of issue :03/06/2016

Date of expiry :02/12/2016
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

3. 	The industry shall not consume any fuel except Furnace oil in forging furnaces and HSD in its D.G. set without the

prior written permission of the Board.

4.	a)The industry shall ensure that at any time the emission do not exceed the emissions standards laid down by the

Board from time to time.

(b)The industry shall ensure that the emissions from each stack shall conform to the emission standards laid down by

the Board.

5.	The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for collecting

the samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

   i)	The sampling ports shall be provided at atleast 8 times chimney diameter down stream and 2 times up stream from

the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated from the

following equation to determine upstream, downstream   distance:-

    			             	De =   2LW/(L+W)

	Where L=Length in mts. W=Width in mts.

  ii)	The sampling port shall be 7 to 10 cm in diameter.

6.  	The industry shall make necessary arrangements for the monitoring of stack emissions and shall monitor its

emissions:-

i)	Once in Year for Small Scale Industries.

ii)	Twice in a Year for Large/Medium Scale Industries.

7.	The industry shall comply with any other conditions laid down or directions issued in due course by the Board under

the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

8.	Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the

applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to under this

or any other Act.

9.	The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees per

hectare all along the boundary of the industrial premises.

10.	Any amendments/revisions made by the Board in the emission/stack height standards shall be applicable to the

industry from the date of such amendments/revisions.

11.	The industry shall dispose off its solid wastes generated in a proper manner and to the satisfaction of the Board to

avoid public nuisance and air pollution problem.

12.	The existing control equipment shall be altered or replaced in accordance with the direction of the Board, and no

control equipment or chimney shall be altered or as the case may be erected or re-erected except with the pervious

approval of the Board.

13.	The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of suitable

height, as per the norms fixed by the Board from time to time.

14.	The industry shall provide adequate arrangements for fighting the accidental leakages/discharge of any air

pollutant/gas/liquids from the vessel, mechanical equipment’s etc. which are likely to cause environmental pollution.

15.	The industry shall ensure that no air pollution problem or public nuisance is created in the area due to discharge of

emissions from the industry.

16.	The industry will submit the monthly readings of the separate energy meter for running air pollution control

devices to the Board by the fifth of the following month.

17.	The industry shall obtain the Authorization under the Hazardous Waste Management Rules, 2008 as amended from

time to time.
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

18.	The industry shall provide canopy and adequate stacks to the D.G sets so as to comply with the provision of EPA

1986 & GOI notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF, New Delhi. 

19.	The industry shall put up display board indicating Environment data at the main entrance gate.

20.	The Board reserves the right to revoke the consent granted to the industry at any time in case the industry is found

violating any of the conditions of the consent under Air (Prevention & Control of Pollution) Act, 1981 as amended

time to time.

               

                   
                   
-

 “ This is computer generated document from OCMMS by PPCB ” 
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

                   
                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana.

Website:- www.ppcb.gov.in

                   
                   
                   

                   

                   
With reference to your application for consent to operate an industrial plant u/s 21 of Air(Prevention &
Control of Pollution)Act, 1981, you are hereby, authorized by Punjab Pollution Control Board to operate an
industrial plant for discharge the emissions arising out of your premises subject to the following conditions:
                   
A. Particulars of the Industry
                   

Industry ID:R16LDH44087054 Date :03/06/2016

Application No :4087084

To

M/s Super tractor industries(r), location-i
P.o. gill, gill road, ludhiana -
Ludhiana east
141116
Tehsil: Ludhiana east
District: Ludhiana iv

Subject:- Grant of consent to operate u/s 21 of Air(Prevention & Control of Pollution)Act,
1981 for discharge of emissions arising out of premises.

Name of the Applicant Sh. Super tractor industries(r), location-i

Address of Industrial premises P.o. gill, gill road, ludhiana -

Capital Investment of the Industry 198.8 lakhs

Scale of the Industry Small

Office District Ludhiana iv

Consent Fee Details -

Fee For Bank
Name

Branch
Name

Draft
No./Mone
y Receipt
No.

Date Amount
(In Rupees)

CTO Air PPCB RO-IV,
LDH

943852 02/12/2015 50000.0

Raw Material, name with quantity/per day  M.S./S.S./HB WIRE & ROUND/PIPE ETC. @ 12
Metric Tonnes/Day
 ZINC @ 3 Kgs/day
 SULPHURIC/NITRIC ACID/HCL @ 15 Kgs/day
 CAUSTIC  & CHEMICAL EP @ 5 Kgs/day
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

B. Particulars of Consent to Operate of the industry
                   

A. MAIN CONDITIONS 
                   
1.	The industry shall obtain continuance certificate from the Competent Authority u/s 79 of Punjab Regional Town &

Country Planning Act, 2006, within 2 months.       

                   
B. GENERAL CONDITIONS 
With reference to your application for consent to operate u/s 21 of the Air (Prevention & Control of Pollution) Act,

1981, you are hereby authorized by the Punjab Pollution Control Board, to operate an industrial plant and to discharge

the emissions arising out of your premises subject to the following conditions:

1.	This consent is not valid for getting power load from the P.S.P.C.L. or for getting loan from the financial

institutions.

2.  	The industry shall discharge all gases through a stack of minimum height as specified in the standards laid down by

the Board.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel used for the

corresponding steam generation.

Stack height for diesel generating sets:

Capacity of diesel                                               Height of the Stack   

 generating set

  0-50  KVA                                                                  h+ 1.5 mt.

50-100 KVA                                                                 h+ 2.0 mt.

100-150 KVA                                                                h+ 2.5 mt.

150-200 KVA                                                                h + 3.0 mt.

200-200 KVA                                                                h + 3.5 mt.

250-300 KVA                                                                h+ 3.5 mt.

For higher KVA rating  stack  height  H (in meter) shall  be  worked  out according to the formula:

   				 	H = h+0.2 (KVA)0.5

Where h = height of the building in meters where the generator set is installed.

Products with quantity/per day  VARIOUS KINDS OF TRACTOR PARTS @ 10
Metric Tonnes/Day

By-products, if any, with quantity/day  -

Details of the machinery and processes  Tractor Parts Manufacturing unit

Quantity of fuel required in TPD and capacity of
boilers/ Furnace/Thermo heater etc.

 Five Forging furnace- Furnace oil @ 300 Ltr/day

Type of Air Pollution Control Devices installed  -

Stack height provided with each boiler/thermo
heater/Furnace etc.

 Five Forging furnace - 43 meter each above ground
level

Sources of emissions and type of pollutants  Five Forging furnace with adequate stack height
One DG set of 360 KVA capacity with canopy.

Standards to be acheived  -

No. R16LDH4CTOA4087084 Date of issue :03/06/2016

Date of expiry :02/12/2016
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,

Ludhiana east,Ludhiana iv

3. 	The industry shall not consume any fuel except Furnace oil in forging furnaces and HSD in its D.G. set without the

prior written permission of the Board.

4.	a)The industry shall ensure that at any time the emission do not exceed the emissions standards laid down by the

Board from time to time.

(b)The industry shall ensure that the emissions from each stack shall conform to the emission standards laid down by

the Board.

5.	The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for collecting

the samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

   i)	The sampling ports shall be provided at atleast 8 times chimney diameter down stream and 2 times up stream from

the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated from the

following equation to determine upstream, downstream   distance:-

    			             	De =   2LW/(L+W)

	Where L=Length in mts. W=Width in mts.

  ii)	The sampling port shall be 7 to 10 cm in diameter.

6.  	The industry shall make necessary arrangements for the monitoring of stack emissions and shall monitor its

emissions:-

i)	Once in Year for Small Scale Industries.

ii)	Twice in a Year for Large/Medium Scale Industries.

7.	The industry shall comply with any other conditions laid down or directions issued in due course by the Board under

the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

8.	Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the

applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to under this

or any other Act.

9.	The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees per

hectare all along the boundary of the industrial premises.

10.	Any amendments/revisions made by the Board in the emission/stack height standards shall be applicable to the

industry from the date of such amendments/revisions.

11.	The industry shall dispose off its solid wastes generated in a proper manner and to the satisfaction of the Board to

avoid public nuisance and air pollution problem.

12.	The existing control equipment shall be altered or replaced in accordance with the direction of the Board, and no

control equipment or chimney shall be altered or as the case may be erected or re-erected except with the pervious

approval of the Board.

13.	The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of suitable

height, as per the norms fixed by the Board from time to time.

14.	The industry shall provide adequate arrangements for fighting the accidental leakages/discharge of any air

pollutant/gas/liquids from the vessel, mechanical equipment’s etc. which are likely to cause environmental pollution.

15.	The industry shall ensure that no air pollution problem or public nuisance is created in the area due to discharge of

emissions from the industry.

16.	The industry will submit the monthly readings of the separate energy meter for running air pollution control

devices to the Board by the fifth of the following month.

17.	The industry shall obtain the Authorization under the Hazardous Waste Management Rules, 2008 as amended from

time to time.
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Super tractor industries(r), location-i,P.o. gill, gill road, ludhiana -,
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18.	The industry shall provide canopy and adequate stacks to the D.G sets so as to comply with the provision of EPA

1986 & GOI notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF, New Delhi. 

19.	The industry shall put up display board indicating Environment data at the main entrance gate.

20.	The Board reserves the right to revoke the consent granted to the industry at any time in case the industry is found

violating any of the conditions of the consent under Air (Prevention & Control of Pollution) Act, 1981 as amended

time to time.

               

                   
                   
-

 “ This is computer generated document from OCMMS by PPCB ” 
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Photographs taken during the day visit of M/s Super Tractor Industries Pvt Limited, Ludhiana  

 
 
 
 
 
 
 
 
 
 
 

 

View of Main Gate of the Industry View of Packaging Area 

 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 

View of Removed Electroplating Area View of Removed Electoplating Tank Equipment 

 
 
 
 
 
 
 
 
 

 

View of Removed Zinc PlatingEquipment View of Removed Red Category Unit  Equipment 

 
 
 
 
 
 
 
 
 

 
 
 
 
 

 

View of  Gate Green Category unit Location-2 View of Shot Blasting Machines its Bag filters 
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View of unit at Location-II Machines View of Metal Inert Gas Welding Machine 
 
 
 
 
 
 
 
 
 
 
 

 

 
 
 
 
 
 
 

 

View of Gate at Location-3 unit View of Forging Machines 
  

 
 
 
 
 
 
 
 
 
 

 
Turning &Cutting Machines at Location-3 View of lathe machines Area at Location-3 
 
 
 
 
 
 
 
 
 
 
 

 

View of Gate at Location-4 unit View of Trimming & Cutting of components 
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View of Vertical Machining Centre  Machines View of Computer Numerical control (CNC) 

Machine 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

View of Inside Green Park View of Bore well @ unit Location 3 

 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 

View of DG set 365 KVA and 85 KVA stacks View of Hazardous waste Storage Area 
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